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experience is there and we have been dis-
cussing it oil and on. 

(Interruptions) 

SHRI NIREN GHOSH : Will the Prime 
Minister recommend demonetisation to the 
Finance Ministry? 

SHRI BHUPESH GUPTA : Has the 
Government considered and examined the 
case where a particular officer who was on 
deputation and was investigating into the 
allegations against the Birlas and conducted 
searches was transferred on a teleprinter 
message? I find from the list of lesidential 
addresses given that Mr. K. K. Birla's name is 
not there. Was he spared in the expectation 
that he might be one of our colleagues in 
Rajya Sabha? 

SHRI RAM NIWAS MIRDHA : Only 
those residences of persons were raided and 
searches were conducted where some proof 
was found. 

MR. CHAIRMAN: Last question. Mr, 
Chandra  Shekhar. 

SHRI CHANDRA SHEKHAR: Mr. 
Chairman, Sir, the first portion of the reply of 
the hon. Minister is somewhat incorrect. The 
Enforcement Directorate never on its own 
raided the houses of Birla companies or Birla 
authorities. It was all after my memorandum 
against the big business houses and the 
Government gave a detailed reply about the 
action taken. At that time, Mr. Chairman, Sir, 
the Sarkar Commission was appointed with a 
specific direction that it will submit its report 
within one year. May I know from the hon. 
Minister whether we can hope to get a report 
from the Sarkar Commission in the coming 
decade or whether the Government finds itself 
quite incapable of doing anything to expedite 
the report of the Sarkar Commission? 

SHRI RAM NIWAS MIRDHA: I am not in 
a position to say as to how long the 
Commission will take—this concerns the 
Ministry of Industrial Development and this 
has been mentioned in the House before also. 
All I can assure hon. Members is, so far as our 
department is concerned, these investigations 
will be done carefully. 

Contract for security and intelligence work 
for U.S. Embassy in India 

*328. SHRI HARSH DEO MALAVIYA: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether it is a fact that the U.S. 
Embassy in India has entered into a contract 
with one Globe Detective Agency for security 
and intelligence work;  and 

(b) if so, what are the details thereof and 
what is Government's reaction thereto? 

THE MINISTER OF HOME AFFAIRS 
(SHRI UMASHANKAR D1KSHIT) : (a) and 
(b) According to information available with 
Government, the Globe Detective Agency 
(Pvt.) Ltd. had entered into a contract with the 
USIS for looking after the security of their 
premises at Bhawalpur House and their 
Warehouse at Mathura Road with effect from 
1-4-1973. 

SHRI HARSH DEO MALAVIYA : Sir, I 
would Like to know whether it is permissible 
for a foreign embassy stationed in India for 
whose security all the arrangements are 
provided by the Government— there are 
policemen, there are other guards sitting 
outside the embassies—to have a private 
agency. Why should the Government  allow  
it? 

SHRI RAM NIWAS MIRDHA: According 
to the information received from the Delhi 
Administration, the Globe Detective Agency 
had responded to an invitation for tenders 
from the USIS for providing physical security 
and fire watch for its premises. Their tender 
was accepted by the USIS who gave the 
agency the contract for looking after the 
security of their premises at Bhawalpur House 
and their warehouse at Mathura Road. Earlier 
the contract was held by another contractor, 
Mr. Yogi, whose contract terminated on 31-3-
1973. The Globe Detective Agency took over 
charge on 1-4-1973. According to the 
contract, the agency is to look after the 
security of the embassy premises, the 
warehouse as well as the reception office only 
during holidays and after office hours. 

{Interruptions). 
DR. K. MATHEW KURIAN : This is a 

magnificent falsehood. 
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MR. CHAIRMAN: Dr. Kurian, I will not 
call you if you interrupt like this. 

SHRI RAM NIWAS MIRDHA: All normal 
security supervisors and security guards are 
employees of the Embassy and are on their 
pay and not secured by the Globe Detective 
Agency. These are the facts so far as the 
present arrangement is concerned. As regards . 
. . 

 
What is the position? 

SHRI RAM NIWAS MIRDHA : All that I 
was trying to do is to share with the House 
some very relevant information. And these 
facts ought to be known; there is nothing to 
hide and why shouldn't we tell the House 
when we know the whole thing? 

Now, as regards the propriety or legality of 
having an arrangement of this nature, all I can 
say is that there is nothing illegal in this. The 
Government of India does provide guards but 
that is only for outside law and order. The 
internal security arrangements are the 
responsibility of the respective Embassies and 
it is in pursuance of that responsibility that 
they have done it. 

As to whether such an arrangement by a 
foreign mission should be allowed in a 
country like ours, we are examining the 
question. 

SHRI HARSH DEO MALAVIYA : We 
should not be so simple; we should be very 
well assured. The American Embassy is very 
clever; they take sufficient care to guard 
themselves, to guard their security. The fact of 
a foreign embassy, and a notorious one like 
the USA, going to a private agency and 
entering into some contract should not be 
merely treated as a 'certain contract' which 
was signed. There are certain other motives 
and those motives are that they through these 
indigenous detective agencies enter into 
espionage and all other kinds of activities. So 
I would like to know from the hon. Minister 
how many such private detective agencies are 
in India. There are quite a few of them. Will 
the hon. Minister make an enquiry into it and 
will he assure us that in future such contracts 
between a foreign embassy and indigenous 
detective agencies will not be permitted? 

SHRI RAM NIWAS MIRDHA: Well, Sir, 
there are a large number of agencies doing 
work of this type and they have been doing it 
for some years. They have an Association; we 
know about this but as I myself said about the 
propriety of an arrangement of the nature 
entered into by the USIS, we are going into 
that and all aspects of the matter including 
those mentioned by the hon. Member will be 
kept in view. 
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SHRI KRISHAN KANT : May I know 
from the hon. Minister since how many years 
the United States of America and their 
Embassy have been using such detective 
agencies? He said there was one Yogi. Since 
how many years have they been using such 
agencies? Another thing is may I know 
whether the Government, while allowing 
them, use and take advantage of such agencies 
for their own purposes? What are the 
functions of these detective agencies in India 
and what are they doing? 
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SHRI SARD.AR AMJAD ALI : The hon. 

Minister has suppressed the intelligence part 
of the question. I would like to know from the 
hon. Minister who these people are and which 
is this firm Globe Detective Agency. Have 
you made any investigation? Have they got 
any political affiliation? What sort of 
intelligence are they supplying to the US 
Embassy? 

SHRI RAM NIWAS MIRDHA : Well, 1 
did not suppress, I volunteered a lot of 
information as to the arrangement between 
them and the embassy. That is all that I had to 
say and all that I know. This is the 
arrangement that has been arrived at between 
the US IS and the agency. As regards the 
agency, who are the directors, where the 
offices are and how they operate, there is 
nothing secret in this. 

MR. CHAIRMAN : The Question Hour is 
over. 

WRITTEN    ANSWERS TO QUESTIONS 
Assam-Nagaland boundary 

*329.   DR.  R. K. CHAKRABARTI: 
SHRI K. B. CHETRI: 
SHRI  N.  R. CHOUDHURY: 

SHRI  NABIN  CHANDRA   BURA-
GOHAIN: 

Wil] the Minister of HOME AFFAIRS be 
pleased to refer to the answer to Unstarred 
Question 618 given in the Rajya Sabha on  
7th  March,   1974 and state: 

(a) whether Shri K. V. K. Sundaram, 
Adviser on Assam-Nagaland boundary has 
submitted his report after ascertaining the 
views of the Government of Nagaland; and 

(b) if so, what are the  details thereof? 

THE MINISTER OF HOME AFFAIRS 
;SHRI UMA  SHANKAR DIKSHIT):  (a) 
Not yet Sir. 

(b) Does not  arise. 

Violation of Foreign Exchange Regulation 
Act by Hindustan Motors and United  

Commercial  Bank 

*330.  SHRI.S.   KUMARAN: 

SHRI  KALYAN   ROY: 

Will the PRIME MINISTER be pleased to 
refer to the reply to Starred Question 259 
given in the Rajya Sabha on the 22nd 
November,   1973  and  state: 

(a) when was a show cause notice issued 
by the Enforcement Directorate to the 
Unifed Commercial Bank for contravention 
of section 4(2) of the Foreign Exchange 
Regulation  Act  in   relation   to a   forward 

on the.4th April, 1966 by that bank to 
M/s. Hindustan Motors of foreign exchange 
amounting to 9,32,222 pounds at the  pre-
devaluation rate of exchange; 

(b) whether the reply of bank has since 
been   received  and   if   so,   what   are    the 

thereof;  and 

(c) if the answer to part (b) be in the 
negative,  the reasons for the delay? 


